The Tripura Legislative Assembly Secretariat

(Recruitment and Condition of Service) Rules, 1972.
(As Amended upto 12" July, 2019)
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NOTI FIC AT IO“‘I
In exercise of the powers conﬁ:rrcd bv {.‘fdu‘xb (3) 0! article 187 of the
Constitution of India, the ("mvemc)r

of Tr:pum, zfzer romui(dtmn with the
¢ Assembly has ‘bheen pleased to makc the
ecruitmient ang cotiditions of service of per-,
of !?se }‘ripma Lag!siatxve Aescmbiv

Speaker of the Tripura Legisiatiy

foliowing ruies for. regulating the ¢
s0ns appomied ko secremrr.li t:taﬁ

THE fR;PU kA LF(;!SLA rmr Assmmw srcm«
MENT AND - m\mmoz\s 0
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' ‘Assembly
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other {hay
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'_ any office
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ment of the Government of Tripura :
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2 - Tripura Gazette, Extraordinary Issue, June, 12, 1972 A, D

.~ _ ~ {d) “ofcer” means a person appointed to, or borne on-
" thecadre of, the secretariat slai? of the Tripura
Legtslatwc Asmmbly

) “Officer of CI&S%I Class 11, Class 11l or  Olass 1v?
.~ .DICHDS an ot’ﬁc;er hoidmv a pust in Cl tass T. Class 11,
" Class 111 or Class TV as specified in the Schedule :

i) “post” meoans a pm[ in the Seoretaritl and a4 post '
shall be deemed 1o be 1 post in Ciass 1, Class 11, Class s

IIor Class 1V, according s such post is specified

sin Class 1, Class 11, Cliiss i1 or Cluss 1V, as the case

 wmay be, in the Schcdufc 5

prescr;b g mcans pruscnbed by orders mﬂde
1-undcr these rute‘; >

S“crf:tary mﬂans thc Saaremry oi Lhu Tr;pum chzs- g
i I'mve Asscmb!v Seucmrrat

(i) ':,“Sf-crezamt" mmns the Tr;pum Lwnlatav Assem-
.. bly Secretariat ; o
{n “Speaker” means the Speaker of the ‘Fripura Legis-

lative Assembly @ and

“State Governmeny® micans  the (Amvc,rmncnl of
_Trxpura,

.{\“
i

L ¥

separate and
!mic;wndun_{
Seoretarind,

Subject to the provisions oi‘ thw rules, the  Tripura® -
e usirmw Assembly shall have a -separate. hmrgiuria( ender
the Administrative m:d f:nauuai conirol nf thc Spcai{er; _ -
Strength and & - 4. Y

‘ Thcre sha i be in. the Secmmmt : s _
Composition ‘ )
of the Score- {a) such categorics of posis- dnd SUE§1 JDumber oi pm{: fn
tiriat | "~ reach cmegow as {:\Isi 3{ the commenccmcm uf Lhcsci B

“rules f and "

{b}. such add;tsomﬁ posts in the th’”()rius teferred to m.

“0 e glause (a), and such addmmmi categories’ and fum- -
ber of posts therein, gs the Speuker may, from time
te time sanction afier consultation  with. the
Finance Department.

Methods of 3ot Recruitment (0 1 post or Class of posts muay be
Reeratmeant, mude by any one of the imlmvmy methods, namely 31—

(a1 by premotion from among c}lncc:js employed in {he
Secretariat ; ‘
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tb) by transfer or dcputatiunaofﬁ persgn  ar  persons
serving outside the Secretariat in connection with
the affairs of the State of Tripura or of any other
State or of the Unjon ;

{c} by direct recruitment,

. SRR
{2)  The Speaker may, by order, frons time 1o time - : o
(@} specify the method or methods by which a post
or chiss of posts may be filled ; 7
{b) determine the proportion of vacancies to be filled
by each method : and _ ' -
{c) in case of recruitment by prometion, specily the
class’ of " officers wha, and the conditions subject to
which they, shall ba cligible for such promotjon,

6. The quulifications for recruitment to any post or class  Qualitication N
) - . - . o for Recruitment, -
ol posts shall b such as the Speaker may, from time Lo time, : :
by peneral or special order specify,

7. () An appointment to the post of Sécr'ctﬁry or any Abpointing -+ -
~ other post in Class | shall bs made by the Governor'in cop-  Authority, S
sultation with the Speaker, _ ' o .
25 Al appointments to the posts other” than posts in s
Class | in the Secretariat shall e made by - the Speaker ; : .
Provided that the Speaker may, by peneral o1 special

order, delegate 1o the Secretary or &ty other’ officer! hig
POWCT to make appointments to any post of ¢lass . of posts
i other than posts in Class | J specilied in such order,

8. Every persons appointed 1o o
direct recruitment, with a view
4ppointment to that post, sh
of two years :

permanent pos, by~
to his’ eventual Substantive
all be on predation for o period

Probution,” 1,

Provided that the Speaker or the Secretary,
officer to whom power is delegated under rui
order, extend or reduce the period of p%ob;itiéu i the case
of any person appointed by him or By _f}fﬁéer subordina(e
o him to any post specified in such order,

9,

Or any. other '
der rule 7 may, by

(1) The Speaker may, after consuh Pay ind other
Fisance  Depuriment, make  orders regarding  the pay,  vonditions of
petision and other conditions of service of the officers - service.

alion with the

. e - St o e AT e
SN S : —tlwn .
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Superf wendenee
Bl d;’ﬁ;uf;}iin:iw
Viinirod,

Penaities,

Provided . thar the seale of pay,: Dénsion a;ad"éther
Corditions of service of the officers shalf got be lower than
those admissible or applicable, as the C35¢ may be, to e
offizers in cotresponding posts in (ke Secretarint of

the
Sigle Govergment,

2} Untit orders are made under Sub-section {1y, ke
P4y, pension and ether conditions of service of the officers
shail vontinge to be governed by the rules of orders ag ip

force ay the commencement of these rules,

(3 In atl matiers regulating the conditions of serviee of
the officers Gf the Sevretdiut for whicl

F RO Provition or insu-
Ricieng provision has been made in the evder made under these
rules, the officerg shall be governed by such orders ay are
dpplicable ty the oflicers in corresponding posts in the Secre-
tariat of the State G_Ovcr_:llm;n!,subjcct&o such xnod:’ﬁcatfons,
vari’é‘ltimls‘_ﬂr EXCePtions in such erders as ghe Speaker nay,
alter consultation with the Einance Departmeny, by order,
frons time to time spegify,

Explanation ...y, the putposes. of 1

yig section, if any
Question srises gs 1o which post ¢

Nthe  Secreturiag of the
Starg Government Lorresponds to - which sparticilar post iy
the Secretariat. the decision of the Speaker, aior consultation.
with the I"-‘inarwa:_:l)epzi;:ztzer}t, shall be finai,

1. The officory shall be subjecy e the superimendence
and disciplinayy contrgl of the Speaker: B

Provided that (he Speaker may, |}
order, delegate 1y (ha Secretary o

WY genera) or special
AnY.other - officer any .ef -
his powers in this regary, : 7 8 Lol
L, The following penaities may: for goad and _si;fﬁcicfm_
[e4500s, be imposed on an officer namely .. - . '
D Censuve 5 - o
Promotion ;.
it} Recovery from pay of the whole or part of any

pecuniary fosg Caused 1o the Siate. by neg;
of breach or Grders ;. . :

i) Withholding of increments o,

igence

) Reduction 1o alower grade of PO Or o fower

dimescale o py 4 fower Sthge in g time-senle
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&

Yy Compulsory retivement 2

vi} . Removal from service in the Secretariat which
shall not be a disqualification for future employ~
ment under the Secretariat or the Government.

vil Dismissal from service in the Secretariat which
shall ordinarily be a disqualification for futuse
employment  under  the - Secretarint or  the
Giovernment; '

Expianation :—The foliowing shall not amount o a - SRR '
penalty within the meaning of this ruls

¥ Withholding of incréments of an officer for failure

to pass a departmental examination inaccordance

with the rules or arders gaoverning thé post or the :
terms of his . appointment

i Stoppage of an officer at the cf“crem,y bar in

the timewseale on the nround of his unfitness to 4
cross the bar s

[H3] NQH-;DI‘G!J.’)GU{HR whether in a.ﬁﬁbsiasﬁiw‘: or officl- : i KRR
ating capacley of an offieer, Vif‘ter tonsideration T ‘!
of his case, {oa ﬂmd(: or post. for, pmzﬁc‘}tim};ito_ -
which ke js ¢ ligible ; o

V) Reversion to g 20%; gmdc or post oi‘ an oﬂ:c::r '
otficiating in a mg_ht,r grade or post on the ground
that he is cansidered, after trial, to be azmuzmb[c :
for such higher grade or post oron a dm;msimf:v R R R A
grounds uncopp cctcd with hiy Lozlduci T . n SR e

Vi Reversion to hig pemmuer}t grade ar p(n! of an S ) i
officer appoimted on pmb.mon to anaihcr grade or
post during or at the end of the penoa of proba-
tion in accordunce with the terms of his
ment or orders governing probatien 1.

AppOing-

vil  Replacoment of the sesvices of an officer under - e
dcpum ton as the disposal of the authority which '
had lent his sspvices -

vils Compulsury retirement of ap officer in accordance
with the provisions refating to his superannuntion
or refivenient _ -

Vi) Terminution of (e ACFVICEs T

it ol T R T R L e e T
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(3 of an officer appointed on probation ¢y ;:’ig
or at the end of the period of probatjon, in !
accordance with the terms of l:ssappmmment
o1 orders governing probguﬂn yoar

{b) of a. Aemporary officer in accordance: with
the rujes applicable 1o him ¢ or .

€ of an officer vmployed under an agreement,
in accordance wiils the terms of such dree
mept. '

Punishing - P2 Subject to thc provisions of urticle 31 of the cons.:
Authority. ritution, the Speaker shall haye the powsr (o impose any’
of the penalties specified HUsection 11 an any olficer ;-
Provided that the Speaker may, by generap oy special
order. delegate to the Secretary or any  other  officer
Power 1o impose any of the suid penaltics on any OFIiCST“"
other than an officer of class |
Procedure 13, Without wejudive 1o the rovisions  of (e {’ubm,
befi ixf Pl j
‘3:" PURISI: servants (nguiries)  Agq, 1850, no eorder
tent,

imposing og- an
officer any of the pen

altics é;)gcihui in ck
of rile 11 gh

alt be puassed except

ufter un Inquiry held, ag i.ﬂ
a8 may be, in such manner

45 may be preseribed.
Suspension

during Inquiry. . L it havmg regard o the
the circumstances in any ecase, the puniysl
T{Lﬂ_iu morule 12, which initinisy uny
ings, is satisfiad that it js
under suspension the officer against whom such
i pz,rfdmg, the said dﬁl?)(}i;ty May puass an orde
under suspension or take such i

SUSPension as may be pr{:&criiwd.

natdre of the

ng authority refa.

disciplinary proceed-
NECCRSHTY  or  desirable

action with regard {0 hig

Appeald,

TR w\acr} u?uershal hzw a

right W appesa {0 the
Speaker againg any

order passed ariginaily

¥ Or on appea] by
the Secretary amp@‘:nw

P confinming any penalty specifing
in section 1 -

Provided that where an
dnv authority wbwrd I Lo the
stich order shall first He 1o the See

order s nussed originally by
Secretary, an dppeal againg
cretary.

BUSES vy o (yi) .

charges ;md :

to plice
. I.lf'(}cc_cdi'ng )
e¥ plicing him
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42 The orders of the Speaker, whether p

Assed originally
Or on appeal, shal be fAinal - :

Provided that he Speaker may, of his ows motion
or on application, revise or reseind any  orders passed by
him wnder this seotion,

(3} The period within which ap appeal may pe Submmm_f,

the authority to which U oappesl wpainst an order of SUSpEn-
8101 thay be ribmitted, ang all “matrers ineidental  thererp

shail be such gs ey be preseribed.

5. (1) The budget estimates ot the Secretiring shall bg
prepared by the Secrelariat and sant to the Figunee Depare.
Mment which shay) normally accept 1he - estirates withay

iy
change.

£2) In case. the Finance Departmeny jg tnahbi

e Lo acceng
aay of the Proposidis CUnfiined

in the budget CEHNINLGS a1
the marter CUNRGE be resolved Delwesn e Sereiaring sl
the Finanes Deparament, shali be

pldced hefpe o mecting
beteen the Speaker apd tie

Minister of Finingg,

(3310 the malier sy Yemaing

Uiesolved, shall be
phiced hefore 5 MeCtiog of the Chier minister, the Speaker

and the Minisep of Finance and  decisiop arrivad gt Such

meeting shalt be fing],

Y7 The Speaker shal) ave
espect of the Secretarist within
Secretariat :

fpancig Powers iy
e budges granls of the

Provided thyt the Speiker may }
ordar delegate 1o the Secretary oF
powers in this segard - :

Y Eeneral gor speeigd
any other officer any of fiig

Prcwidz:d furthar thot el finanein PUBWCIS gg gpe
vested in g fs‘ccr:-:mry o Ihe  Stare Governneng shufl be
deemed (o hyye been delosated by the Speaker g the Seeree

By in respect of 1he Secretaring.

L L B

e et

L0972 A, D, I

o Budpet sy
les -

=

Vinanciat po-s
wWers,
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Authantication
of orders  and
1ssse of Finan-

eint  ganctions.

Corvesprndenc:

with siale

Crovernmuent ole,

Residuiey

Powers.,

Interpreiation.,

Repeal and
Saving,
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18, (1) Orders of the Govtinor or Speaker relatingio’

she Tripura Legistative Assembly anid-ovders of the Spéakér . .

relating to the Seoretariat may, il necessary, be autherticated
by the Sceretury and issued or published by him in such

mannar a5 the Speaker may, by general or special orden from .

time to time speeify.

2y Al financial  sanctions refating fo ihe, Secrotaring
shall be issued by the Secretary or by any otber officer of .

the Scerefariat to srhom any such power is delepared by hint o0 5

19, Al correspondence with the Departmonts of the ‘S’lim:,_--.

Goverament and other owtside authorities shall be carried.
on by the Seeietary oF other officers with the concarncd
Devartments or avthorhies dirdetly. o

20, Subjest to the provisions of rule 9, all matters not- :
specifically provided for.in these rules, whether incidental or

anciifiary to the provisions of these rutes or - otherwise, shall

be regulated in acoprdance with such orders as the Speaker

iy, frum time to tmes make.

G100 Al questions velating to the interpretution of ihe
provistoos of these rules and the orders made thereunder-
ahalt be referred 1o the Speaker. whose deeision thercon
shall be fingl @ ‘ S

Provided that in the case of rules made or orders iehued
by the Speaker after copsultation withy the Finunce Depari-
ment,

Speaker aftor consultation with the Finance Drepariment,

27 Save as otherwise expressly provided in these rules,
all rules and orders corresponding o the provisions ol
those rules and in force immedintely before the commenco-

meant of these rules shall cease o apply ¢

Provided that anv erder made or action taken under the
fities and orders so ceasing to apply shadl be decmed 10 have
been made or taken under the eorresponding  provisions of

1

these ruies,

Cinterpretation thereol  shail be decided b the -
f Dy
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SCHEDULE

’ {Vide Rule 2 {e) and ()
Bl - Designation of Mo, of Scale of pay Remuorks.
Mo. Cpost post '
L2 3 : 4 5

T POSTS IN CLASS 1 7

I Rs, Gf&ﬁ—‘iﬁ-%jﬂ—-‘ﬁ}hﬁi}-i §30-
ER-30-1350/- plus sph.
pay R 100/~ poom

b Seorstary

POSTS 1N CLASS 1
7 R, 125:30-475-35-545-E8-  One of the posis

2. Under Secretary 2
35-825-FB-35-1,000/- would be  adjus
plus spl, pay Rs. 100/ ted  ageinst | the
' BRI - existing - post - of-
Administrative
Ciiicer wihich
would e oboll
shed w. o, £
16,772 (FM) vide
Mo, FUGPATZ
Auted 23, 5. 720
- &, feclion Officer b Bs, 500-23-350-30-700/-

POSTS IN CLASS 111

4. Head Asgistunt 2 R 225-10-315-ER-10-375

13-475 plus Spl. pay
R, 60/ p. m.

5.0 U D, Assistant §  Rs. 225-10-315-EB~10-325-
o ! .

B, PLA o Speakﬂr T Ry 300-20.400-23-450/-

Rs. 200-10-400{- plus $pi,

7. Porsonal Assistumt &
oy of Ra, 20/ p,om,




vy

b Rs. (00-3-136-4.140-

By order of the Governor,
AL DUTTA
Secretury,
Govermment of Tripura.

; i
o Tripura Gazettie, Extraordinary Issue. Junc 12, 1972 A, D, i :
8. Reportsr & Rs, 330.25.575/ including - the ‘
o existing 3 ;g oo
R of Reporter g b
the scale of Rs, Lo
.. 200-400/- . plus. .
spl.pay of Rs. 20/ -

- upgraded to  the
scale of Rs. 350- - :
25378/~ vide Nao, - :
FoH3-PAT2 .

, dated 23, 5, 72, :
Y. Stenogranher 2 Rs. 200-10-409/- '
10, L. D. Assistant 6 Ra. 150-5:195-E B-5-250/-
i Typist 6 Rs. 1253-140-4-156-ER-4-200- |
12, Librarian £ Rs. 27515-350-20-399.pp.130. i
| 550-E8-20-650/-
13, Operator 2 Rs. 125-3-140.4-156-R 5. 4.
. : L .'2{}0,!?7 )
f4. Manager, M, L. A's. | Rs, 225~§0-3.15-EE~10~325~
Hostel 15-475/-
}5. Cure Taker U Rs. 225-10-315-EB 10-323.
15-4737.
150 Driver 2 Rs, 1003-3-136-4-140/.
POSTS IN CLASS 1v
I7. Jamadar I R.651-85/-
15, Peon 15 Rs. 60-1-63-1-75/
9, Cook-cum-
Attendant ! Rs. 65-1-85/-° :
0. Dafiry I Rs, 6351-85/-
2L Chowkider 2 Rs. 60-3-65-1.750
22, Sweeper 3 Rs. 60-3-65-1-75/-
23, Mate t Rs, 65-1-85/.
24, Cestetner Operator
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PART Em—(}l.‘(!!:r?i & MNotfications by the Government of Tripury, the
High Court, Government Treasury, cte,
Giovernment of Tripura
Purhinmentuary Aflairs Depariment. ‘
No, F. H3-PATZ. Trated, Agortuln, the Tst July. 1972, -
, CORRIGENDIA, ' L
' In the Tripura Legislative Assemibiy Secretaviat (Recruitment and condi-
tions ot service) Raules, 1972 wsued under the Parliamentary Aluics Dopart-
meat netification Moo FUONI-PALTZ (31 doted  the 27th Mav, 1972 and
sublished in the Tripurs Gurente, Extracrdinary  fssue, dated the 12th June,
1972---
i1y g orule 2,
(i Tfor <“Rules, read “rofes”
{1y in the morgingd note, for “Delnition”, read Y Delinitions™
iy in clause (b)), Tor “Deputation’™, read ** deputation™ ;
(zy inruiz 3. in the marginal nete. for “Scparate and  Indipendent
Secretartaly’” | vend Separate and  independent Seerciariat™;
(3) inrule 4, in the murginal note, for Strength and Coposition of the
Secretariat”™, read < Strength and compesition of the Secretaniat™:
(4 inorule 50— . ' |
(i sub-role (1Y for #“Class™, read “class™
(ity  in the marginal note, for *Methods of Recruitment™, read
“Methods of reoruitment™s ]
{3 inrtule 6:in the marginal note. for “Qualification for Recrpitment™,
fead “Qualification for rucruitment’’;
(6s inrule 9,—- ' _
! : {hinosub-rele 23 iniine |, for Usubesection {1577, read * sub-

rule™:

it in the Explantion, in line 1. for “section™, read “rule’.
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(73 rule IL—
{a) {1} in ¢lnuse 11, for "Censure”, rem“ccnsu::c
(i, in claue 1k for Wil ﬁm]dmg read “wzthw idings
iify in clause -ili), for “Recovery”, read Hrecovery
ivi in clause iv), for «*Reduction™, read “reduction”
vy in clauge v, for “Compulsory retirement”,read ’-‘compulsory retire-
ment” ' o _ '
vij in clause vi): for steemoval™, read .‘._‘rcmovalf’ ;
Vil in clause viip for “Dismissal”, “read “dismissai”
bj in the Explanation, Lo '
i) ia clause 1), for “Wsthiw iding”, read Wyithholding'™
iy in cluuse ii), for “*Stoppage’’, sead “smppaee
i) in chse i), for “Non- promot:on ; read “n{m-promouon :
)i cluuse 1o for CReversion” , read ‘reversion’ ;
vi o in clause v), for “Reversion’s read “reversion” ;
viy in elause vi), for “Replacement”, read :: rcphcemcm
vil)  in clause vii), for “Computsory umremeni read “ ompulsmy
retirement” ; -
viilr in clause vii, for “‘T(:fminaimrz of the services™ read “termination
of the services™ ; : : ‘ s
8 In rule I2
i) llnm ! and 2, for “constitution”, read “ConSQituzion" :
i) in line 3, for “section 117, read “ruie 1"
9 in rulg 15— o
i in sub-tule (1} for “sccisou Ei , read “mk it
1) in sub-rule (2), in the Proviso, fcr “this section”, rc‘zé ‘this rule” ;
145 n rule 20, in the marginal'note, for “Residuvary Powers”, read “Resi-
duury powers” ; h : R : : ‘

Cadey

“Repeal and saving” :

12) in the heading of the Schednle, for- “*{(Vide Rule 2 () and (17, read
“ Vid{, rule 2 i) and gf)}“ L . _ )

i1) inrule 22, in the margmai note, for vRepeat and  Saving”, read -

-A, Bhiutacharjee
Under Seeretary to the
Government of Tripura.

e o sh s o e e S - e

me{cd al the Tﬂpum Gmcmmen{ PICShs gariala.
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury efc.,

TRIPURA LEGISLATIVE ASSEMBLY
SECRETARIAT
NEW CAPITAL COMPLEX,
AGARTALA, TRIFURA, PIN-799010
. Fax No.-4381-241-4093
E-mailividhansabha tripura@rediffmail.com
vidhansabhatripura®gmail.com

No.F.1{271)-LA/80-1 . Dated, Agzartala, the 12 Yulv, 2019,
NOTIFICATION . )

In exercise of the power conferred by rule 5 and 6 of Tripura Legislative
Assembly Secretariat {Recruitment and Conditions of Service) Rules, 1972, the Hon'bie
Speaker has been pieased to make the following amendments to the existing Recruitment
Rules in force ini the Tripura Legisiative Assembly.

This notification shall come into force from the date of it's publication in the
official gazette,

ANMENDMENTS

‘ 1. In schedule to the "Recrultment Rules for the postof PRI VATE SECRETARY,
' in 5. no.-1, for the words PRIVATE SECRETARY (Higher Selection Grade
‘Stenographer) the words PRIVATE SECRETARY (PS-111) Shall be substituted.

2. in schedule to the “Recrvitment Rules for the post of ASSTT. PRIVATE
SECRETARY"in 5L no.-1, for the words ASSTT. PRIVATE SECRETARY the words .
ASSTT. PRIVATE SECRETARY ({PS5-1V) shall be substituted.

3 [n schedule to the * Rmruumeﬂt Rules for the post of PERSONAL
|

* ASSISTANT in 5L no.-1, fcn the words PERSONAL ASSISTANT tiw words
PERSONAL ASSISTANT (PA- 1) shal Il be substltuted

fo schedule fo the “Recruitment Rules for the post of STENOGRAPHER”in
Sl no.-1, the word STENOGRAPHER shall be substituted by the worc{q
STENOGRAPHER (PA-TT).

| By order of Speaker

C\_{/?
~wﬁﬁ$§§%ﬁ£;;/

Secretary
Tripura Legisl ai'u’e Assermbly, ;
Frinted at the Tripura Government Fress, Agattala. PR Y
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